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About the Centre: MNLU Mumbai’s Centre for Arbitration and Research (CAR) seeks to serve as a think-
tank to generate awareness about arbitration law in theory and in practice and also carry out high quality
research in the field to assist policy-formulation by the Government. The Centre also intends to serve as a
platform for imparting professional training to the stakeholders in the field of arbitration and cater to all

areas of arbitration especially the niche areas.

About the Event: The panel-discussion will feature eminent experts in the field of arbitration. The panel
will be diversified to include experts from different walks of the profession including an arbitrator, a
practitioner, an academician and others. This will allow for a highly insightful and intensive discussion

from various perspectives of the experts.
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